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(Interruptions)

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): He has said that the Home
Minister is going to make a Statement.
Hon'ble Railway Minister.

THE APPROPRIATION (RAILWAYS) No.
3 BILL, 1980

THE MINISTER OF RAILWAYS (SHRI
KAMLAPATI TRIPATHI): Sir, I beg to
move:

"That the Bill to authorise payment and
appropriation of cex'tain sums from the out
of the Consolidated Fund of India for the
services of the financial year 1980-81 for
the purposes of Railways, as passed by the
Lok Sabha, be taken into consideration."

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): You are not going to make any
speech?

SHRI KAMLAPATI TRIPATHI: There is
no need for a speech.

The question was proposed.

SHRI T. BASHEER (Kerala): Our country
is facing a very serious economic crisis. The
price rise and inflation have made the life of
the people very difficult. The Ministers one
after another present a very rosy picture of the
growth and progress of our country. They
usually quote figures to justify their point of
view. But I would like to say that the reality
of
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life of our people is very much different from
those figures and statistics. The progress and
growth claimed is not at all reflect in the life
of the people of this country. It is against this
back-ground that I look at this Appropriation
Bill moved by the hon. Minister for
Railways.

During the session the Finance Minister
presented the General Budget, preceded by
the Railway Minister presenting the Railway
Budget, Both «the Budgets add burden to the
life of the common people, espcially to the
working class, middle clas and lower-middle
class. What is lacking in both the Budgets is a
clear-cut perspective.

Sir, now let us examine the Railway
Budget. The Railways squeezes the railway
users further by raising the fares for freight
and passenger traffic. Indian Railways is the
largest national public sector enterprise and
the principal transport system within the
country. No doubt the railways are a great link
helping the development of our country. It is
the railways in India that touch the parts of the
country from north to south and from west to
east-geographical extremes, symbolic of the
integration of this country. Railways require
great development as a matter of great im-
portance. The railways function as the arteries
that feed the country in its social and
economic development. It is a requisite for
industrialisation and urbanisation.

In the past, development of the railways
has not been given the emphasis and
importance that it deserves. The Railway
Tariff Committee has pointed out:—

"The outlay for Railways as a percentage
of total public sector outlay declined from
20, 21 and 19 Per cent on the first three
plans to 8-8, 7 and 4.8 per cent during the
fourth, fifth' and sixth Plan (proposed)
periods.

Outlay for Railways as a percentage of
outlay for transport and communications
sector declined from
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58.5, 66 and 68.3 per cent during the first
three Plan periods to 40, 30.2 and 30.4 per
cent during the fourth, fifth and sixth
(proposed)  Plan periods."

Now the importance of Railways is very
much increased. fThe scarcity of petroleum
products and the con-tinous price hikes of
these products made transport by road very
hard and costly. So, much emphasis is requir-_
ed on the railways.

Sir, here I recollect what the hon. Minister
said while he was presenting the Vote on
Account. He said he would place a more
comprehensive plan of development for the
railways. But, Sir, I am sorry to say that noth-
ing has been placed before us. We expected a
perspective, an imaginative plan from the
hon. Minister. But what the hon. Minister did
was only the conventional job of presenting a
Budget in the same old, trodden track.

The increase in freight and fares of
passenger traffic is not at all justifiable, Sir. A
small increase in the freight ehorges is bound
to reflect on the price structure of
commodities moving within the country. It is
true that the hon. Railway Minister agreed
that there would be no increase in the fares of
passengers travelling up to one hundred kilo-
metres. But the ordinary people who travel to
distant parts of the country by second class
have to suffer by this increase. It was
expected after the discussion on the Railway
Budget that the hon. Minister would withdraw
his proposal for the fare increase in the
second class.

Sir, what about the season tickets? The
increase in charges of season tickets mainly
affects the students and the workers of this
country. Nowadays, education has become a
costly affairs. This increase is an unjustice to
the students and the working class people of
this country. It is stated in the Budget speech
that the Railway
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Tariff Enquiry Committee's recommendations
are based on an integrated approach and have
a very significant effect on the existing fare
and freight structure of the Railways. I quote:

"The examination of the various
recommendations made by this Committee
has been tntrusted to a special cell in the
Railway Board office and the decision on
the recommendation would be taken
expendi-tiously."

The Minister continued in his speech— 1
again quote:

"However, in the meantime, need for
some interim measures for additional
resource mobilization to cover the Budget
gap is inescapable."

What does it mean? Will there be a further
increase in the fare and freight charges
afterwards? Does the hon. Minister mean that
the present increase is only an interim and ad
hoc increase? Sir, I request the hon. Minister
to clarify the point.

Here I would like to remind the Minister
that the Railways have to perform a social
obligation also. That he cannot deny.
Depending on the report of a committee may
be necessary, but the living stondard of mil-
lions of people of this country is the main
factor to which a democratic Government has
to give more consideration. So depending on
the report of a committee should not be for
argument sake only.

Many of my colleagues in their speeches on
the Budget said a lot of things about the
inefficiency of the Railways. A lot had been
said about the failure in maintaining
punctuality of trains. Nowadays trains are
running very late. Running the trains to
schedule is a matter of administrative
efficiency, 1 think. So I request the hon.
Minister to take effective administrative
measures to keep the trains running in time.
It is high tim» to
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wipe off the impression that Indian Railways
are least punctual. It is a known fact that
the incidents of dacoities and loots are
common on the running trains. I know that
on the Cochin-Delhi Jayanti Janata Express
there have been so many incidents of looting
and dacoity. More effective security
measures are required for the long-destination
trains. Sir,  the catering facilities should
be improved. When I was travelling in the
K.K. Express last time to attend the session,
the bearers said that they did not have
sufficient number of cups and tumblers for
supplying tea and water. What they had were
very old. The passengers are entangled in the
hands of the railways, and they have no
other way but to depend on the railway
catering for their food. Because of this, the
caterers feel that anything dumped on the
passengers will  be consumed by  them.
This attitude should go. The quality of food
should be improved.  Sir, in this context 1
would liKe to draw the attention of the hon.
Minister to a simple matter. The catering staff
are working on a. commission basis.  The
Government took some steps to regularise
them. The Department prepared a list on
seniority basis. The matteris now pending
for a long time. I would request you to
expedite the matter. Like that nearly three
lakhs of temporary and casual workers are in
the Indian Railways. It is mere justice that
the Government would take steps to re-
gularise them in service.

Sir, now let me pass on to the needs of my
home State, Kerala. A little more than Rs. 2
crores has been allotted for the development
of the railways in Kerala. In Kerala we have
only 910 km. Everybody will agree that this is
not due share so far as Kerala is concerned.
Kerala is a neglected State on the map of the
Indian Railways. Kerala is earning a large
amount of foreign exchange for the country.
We produce cash crops contributing the major
share. But we are discriminated and neglected,
Sir. Now in this discussion I do not wish to go
into that aspect. But [
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would like to point out that in the matter of
development of the railways, Kerala State has
been totally neglected this time also. There
was a proposal for setting up a railway coach
factory. A committee under the over-all
charge of the General Manager, Peramboor,
has been constituted to examine the matter and
to make suitable recommendations to the
Railway Ministry about the location of the
factory. Kerala has practically no railway
establishment though the State has got various
basic facilities and infrastructure, the required
skilled and unskilled labour force, adequate
supply of power throughout the country,
timber and other necessities. The Kerala
Government has already offered the required
land free of cost and all facilities...

SHRI KAMLAPATI TRIPATHI: The
speeches should be short.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): You have taken 14 minutes
out of 20 minutes allotted to your party.

SHRI T. BASHEER: ...and amen, ties for
establishing the factory in the State. The Chief
Minister of Kerala has written to the Union
Minister about this on 17-2-80. The Union
Minister has replied on 27-2-80 that the
matter is being examined. As against 5
workshops in Tamil Nadu 2 in Karnataka and
two in Andhra Pradesh, Kerala has none. So, |
request the hon. Minister that Kerala's
reasonable claims should be satisfied.

Sir, the Guruvayoor-Kuttipuram railway
line is a long-felt need of Kerala, and its
importance and urgency was brought to the
notice of the Government of India several
times by the State Government and by the
Members of Parliament. It is well-known that
Guruvayoor is one of.the most important
places Of pilgrimage in India. I think the hon.
Minister knows about it. The survey has al-
ready been completed, and the report was
under examination -by the Railway Board.
Now, we do not, know
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what happened to this. Nothing is there in the
budget about this very important railway
line.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): The hon. Member must
conclude now.

SHRI T. BASHEER: Kerala, situated
farthest from the collieries, should have been
given priority for railway electrification,
especially when cheap power is available in
abundance in Kerala. I would also like to refer
to the shortage of wagons in Kerala. Sir, the
Chief Minister of Kerala had discussions with
the Southern Railway authorities on the
question of wagon facilities. But he is told
that more wagons were required for transport-
ing coal and so Kerala's urgent need cannot be
met. Enough wagons should be supplied to
Kerala for transporting goods. Thank you.

SHRI KHURSHED1 ALAM KHAN (Uttar
Pradesh): Mr. Vice-Chairman, Sir, I rise to
support the Appropriation (Railways) No. 3
Bill, 1980. Sir, I listened to the speech of the
hon. Member from the opposite benches
carefully and I find that the hon. Member was
talking most of the time about everything else
except the Appropriation Bill. Threfore, I will
confine myself only to the Appropriation Bill
and say something about it.

Sir, our Railways are the largest public
sector undertaking of the country, employing
about 1? lakh persona and, therefore, it is
necessary, both for historical reasons as well
as economic reasons, that we adopt a realistic
approach towards the Railways' functioning,
the Railways' finances and the Railways'
financial structure. Sir, apart from this, it is a
well-known fact that the Railways have to
bear a lot of social burden. I think the time has
come when this burden should be shared by
all other departments to a certain extent and
the Railways should be given some relief in
this behalf.
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Sir, I am aware that the hon. Minister has
inherited a very rich legacy of difficulties
from his predecessor. But I am sure that with
his administrative experience and his ability,,
it would be possible for him to overcome
these difficulties in a short time. At the same
time, it is necessary that we must keep some
aspects in view, which need special attention
for the time being.

Now, the first item in the Appropriation
Bill is the Railway Board; of course, it is as it
should be. But here I would like to say that
the Railway Board, its structure, its res-
ponsibilities and its functioning have been the
subject of debate in this House as well as in
the other House since the time the
Administrative Reforms Commission's report
was submitted. I would like the hon. Minister
to please give a closer look to this matter and
see whether the Administrative Reforms
Commission's report has been implemented as
far as the Railway Board is concerned and, if
it has been, to what extent, we have taken
advantage of their recommendations and what
benefit we have got from those
recommendations and whether there is a need
for giving it a further closer look in order to
ensure better working results and better
efficiency from the Railway Board.

Sir, I admit and I appreciate that the
Railway Board is faced with many challenges.
But the Board comprises the ablest officers of
our Railways and they are very experienced
officers. Therefore, we expect that they will
rise to the occasion and improve the working
of the Railways and that the present standard
of efficiency will certainly be improved
because we cannot remain satisfied with the
present standard of efficiency, operating
efficiency or maintenance efficiency, of our
Railways. It is, therefore, very necessary that
this aspect should receive the attention of the
Railway Board because the Railway Board is
actually responsible not only for operating
and maintaining the railways but they  are
also the policy-
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making body under the overall supervision of
the Minister of Railways.

Very often it has been seen that
committees and commissions  have been
appointed by the Railways or the
Government or the Railway Ministry and they
have submitted some very useful reports.
I am sorry to say that, some of these
recommendations have either been not
implemented at all or if they have been imple-
mented, they have been implemented in a
half-hearted manner. Besides, there is no
cell in the Railway Board to ensure that
whatever  recommendations have  been
accepted is implemented by the various
Railways in a letter and spirit.  If there are
any difficulties, they should be brought to
the notice of the Railway Board and reviewed
in order to ensure that implementation does
not present any difficulty. This cell is very
necessary for  monitoring and follow-up
action which in my opinion is much to  be
desired at the moment.

Efficient and effective and well-timed
repairs and maintenance is most essential for
any transport system, whether it is rail or road.
What we find is that this aspect needs lot of
improvement in the Railways. It will be
stressing the obvious that there is greater need
for improvement in this regard both in the
matter of quality of the job and quantity of the
work. What is more important is to see that the
railway  workshops and repairs and
maintenance depots are fed with genuine spare
parts and accessories. At the moment one
finds that these are not in the stores or
sometimes it is leading to canalisation and
substandard jobs. This will affect the
operational efficiency and achievement of the
desired result.

Repair and maintenance is the backbone of
any transport system. If we fail to supply the
requirements of the workshops, how can we
expect them to do their job, maintaining the
quality, standard and specifications laid down
for the purpose? I remember that for this
purpose a Committee
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was appointed sometime back, called the
Qures'ni Committee. That Committee had
submitted its report on the reorganisation of
stores and procurement of stores. I da not
know how many recommendations of that
Committee were accepted and how many
implemented and, if implemented, what has
been the result? After implementation, has
there been any improvement achieved? Has
there been any further review of those
recommendations? If there is need for any
review, it should be done without further
delay because the present situation is not very
cheerful as far as repairs and maintenance
works are concerned.

Some of the Railway workshops are
hundred years old and some are eighty years
old. Of course, there has been some
replacement of machinery and plants. Now is
the time when we must make out a very com-
prehensive programme for replacement of
plant and machinery. Not only that, the lay-
out of the workshop should be given proper
attention and better working facilities should
be provided to those who work there because
in some of the workshops the conditions are
not very congenial for them to put in hard
work,

I do not know how much allocation has
been made for bridges. A large number of
them are old and some of them are distress
bridges. I do not know what they mean by
distress bridges. I suppose it does not mean
that they are absolutely unfit for running ike
trains over them. But, certainly, now is the
time for making a beginning for the renewal
or reconstruction of these bridges some of
which are more than a hundred years old and
some of which are less than that. But they
need special attention. Sir, as I said, the situa-
tion regarding the maintenance aspect is not
very happy e.n two accounts, in two areas.
One is, of course, as I mentioned, and that is
with regard to the spares and acces-
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sories of the special items to be supplied and
the other is the level of the skill of the
workers and the technicians that are
employed to do the job. Besides, the
supervision OIf the technicians and the people
who do the technical jobs needs review
because if there is only one supervisor for 20
people doing a special kind of job and very
important jobs, it is not enough. Besides,
there are certain things which can be done in
only a very clean place and in air-condi-
tioned places where dust is not to be allowed
to come in and these facilities are lacking in
most of t'he workshops and it is necessary
that we should provide these facilities and
then only we can expect better results from
the workshops. Sir, there is another special
item which I would like to mention for the
information of the honourable Minister and it
is that of late a number of accidents took
place at the railway level crossings. Now, the
level crossings are of two kinds. One is the
level crossing where a gate is provided and
there is a man who operates the gate and the
other type is the unmanned level crossing. We
know that there is enough provision available
for manning these level crossings and,
therefore, we have to avoid these unfortunate
accidents at these crossings which are
avoidable by manning them properly and by
providing gates and by providing staff for
manning them properly. I hope this will be
done in order to reduce the rate of accidents at
the level crossings.

Now, Sir, we know that fuel is very
expensive these days, particularly diesel,
which is not only expensive, but is also in
short supply. I would like to draw the special
attention of the honourable Minister to this
and I would like to know whether the fuel
scale laid down for the various type of
locomotives, ordinary or diesel, is maintained
for these engines which are driven either by
fuel, that is, .diesel or* coal, because
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this also is related tQ maintenance. If the
maintenance Of the engines is good, it is then
quite possible to stick t0 t'he fuel scale laid
down. Otherwise, there will be excessive
consumption of fuel and with the excessive
consumption of fuel, naturally, the operating
expenditure, particularly on fuel, will
increase and this wasteful expenditure has to
be avoided by taking effective measures and
these measures have to be taken by the
workshops and those who are responsible for
this.

Now, Sir, accidents in the Railways are a
very unfortunate thing. Sir, a person losing
his limb or dying in accidents is a great
tragedy because life comes to an end before
even the person completes his full span of
life. There have been a few Committees to
look into this aspect and they have given very
useful Reports. One was the Kunzru
Committee and there was then the Wanchoo
Committee and, recently, a third Committee
has submitted a Report. It is surprising to find
that not much advantage has \ been taken of
these recommendations in these Reports. |
would like to know whether we have
achieved any better results after these
Committees had submitted their Reports and,
if we have not achieved any better results,
then who is responsible for this? Is it that the
recommendations which had been made in
those Reports were more unrealistic or is it
that the recommendations' are not practical
enough for being implemented OT is it that
the people who are responsible for the
implementation of those recommendations
have not implemented them or implemented
them in a halfthearted manner? If this is so, I
think it 13 a very important aspect and it
should be looked into very carefully so that
we can reduce the number of accidents and
save precious lives of our people and reduce
the number of accidents which have been
increasing of late.

Sir, it is surprising that while we consider
the Railways as one of the most essential
services of the country,
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but at the same time other Ministries or otner
Departments fail to meet their requirements.
For instance, the steel plants are not in a
position to supply the rails for the replacement.
We are running fast trains and we are running
super last trains. When we are running super
fast trains, we are still having those rails which
need to be replaced immediately and which are
still in use. It is a negligence which cannot be
really excused. I believe that this replacement
of rails is not only required in the branch lines
but it is also required in some of the main
lines, where the super-last trains are running
and replacement is necessary. If indigenously
we cannot supply replacements, then what is
the difficulty in importing those rails? This is
one of the most essential services Of the
country and for the people and, therefore, even
if we have to spend some foreign exchange,
we must spend the foreign exchange... (Time
bell rings)... and get these rails imported.

Sir, I suppose the Railway Convention
Committee and the other committees like the
Freight Committee have made a special
recommendation regarding the fare and
freigVit structure. No doubt, a very slight
increase has been made recently in the last
Budget, of the fare and freight structure, but
this was essential because due tQ rise in prices
and due to rise in the wages it is necessary for
the Railways to find new ways and means to
supplement their income. Now, there is still
scope for improvemtnt in plugging the
wastage and in plugging the leakage of
revenues. For instance, take ticketless travel.
There is still a possibility of preventing
ticketless travel and get some more revenue.
At. the same time, the Planning Commission
as well as the Government should be generous
in providing funds to the Railways so'that thev
can meet their genuine requirements, and this
essentia! service of the country does not
sii*Tpr flue lack of funds.

Sir, apart from this, what I would IjVo to
SBT iq that the financial structure of the
Railways needs a
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closer look and while jn the past it has been
working quite well, in the changed
circumstances when everything is changing
it is also necessary that we must change the
financial structure and see whatever is
done is done in a better fashion and well in
time so that the Railways do not suffer on
account of the financial structure,
particularly ~ when they have to make a
lot of contribution to the General Revenues. If
they are not in a position to make their
contribution tQ the General Revenues  and
they have to borrow and then pay, then I do
not think it is a very wise policy. And,
therefore, it needs special attention.. . {Time
bell rings) . | am sure the hon. Minister will
consider this aspect carefully. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Prof. Ramlal Parikh... Not
there. Shri Biswa Gos-wami.

SHRI BISWA GOSWAMI (Assam): Mr.
Vice-Chairman, Sir, the growth of the
economy of the country...

SHRI KAMLAPATI TRIPATHI: Come
here, please; you are not audible from there.

SHRI BISWA GOSWAMI: Mr.
Vice-Chairman, Sir, the growth of
the economy of the country is closely
related with the development of the
Railways which is called the artery
of the nation. But when we look to
the performance of the Railways, we
see that the performance of the Rail
ways has not improved; rather it has
deteriorated. = We  have  seen  that
there has been uneven deve-
4 pM. lopment of the Railways in
the country, I come from a
backward;  area (Assam) in

the North-Eastern region.
That region is completely neglected by the
Railway Ministry and the Railway Board. In
the past, many assurances had been given for
the proper development of Railways in that
region. But nothing has been done as it should
have been done. Sir, the record of the Central
Government in Assam and the North-Eastern
re-
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broken promises. It was promised that a
Railway Division will be set up in Rangiya.
But that proposal was not implemented. Sir,
foe Railways were constructed by the British
Government in ~ Assam only with the purpose
of bringing tea and timber from those areas
outside the State and that is why you  will see
that the railway line is passing mainly
through the tea gardens avoiding Vae
population belt of the State. If you want to ga
to important towns of Assam, you cannot go
by train. You will have to go by bus or a car.
The population belt in Assam has been avoided
by the  Railways. Since Independence, there
have been consistent and persistent
demands from the people of Assam that at
least in Independent India the people of that
area should have a  railway line which passes
through the population belt of the State. Sir,
the railway line should have gone through
the main towns of the State up  to Dibrugarh.
The demand for a railway line touching the
main towns of the State is a genuine and
legitiimate demand. But uptill now that
demand has not been conceded to. Sir, the
people of Assam had to launch  an agitation
for the construction of a bridge over the

Brahmaputra. The people of Assam had to
launch an agitation for a Railway
Headquarters at Maligaon. Without

agitation, the people of that area have not been,
able to get any  demand fulfilled. There
have been long-standing demands for the
construction of  rail-way-cum-road bridge in
Bhomoraguri. Luckily, the Janata Government
agreed for the construction of that
bridge. But there will be no railway connection
on that bridge. Sir, if 1 may mention, the
truck owners plying rhe trucks  in Assam are
very powerful. The bulk of the goods are
carried by trucks and there is a very powerful
lobby of the truck owners operatif g and that
lobby has got influence even in the Railway
Board. You will be surprised to know  that
the bridge with a railway line and
connection has been stopped only as
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a result of the pressure from thi3 lobby. If
there would have been a railway bridge in
Bhomoraguri, then the distance would have
been lessened by about 100 kilometres.

In that case, the goods would have been
transported at a cheaper rate. But the truck
owners did not want their trade to be affected
and they used their influence so that this does
not materialise. Sir, though the railways were
constructed by the British to bring tea from
that area, at present, you will be surprised to
know that tea is not transported by the
railways but mainly by the trucks. It is the
truck-owners who are operating the transport
in Assam. That is why the people of that area
get the food-stuffs at a very exorbitant price.
Since they are carried by the trucks, the cost
becomes very exorbitant. Sir, even the
Defence Department recommended tQ the
Government after the Chinese aggression that
the railways should be developed in this re-
gion, at least, from the defence point of view.
Even after that proper attention for
development of the Railways has not been
given. The Gar»-hills area has not been linked
up. Sir, there has been a consistent demand for
linking the Garo hills via Joigighopa, t>ia the
south bank with Gauhati. But that demand has
not received due attention.

Again, Sir, there is a demand foe
conversion of the Metre Gauge railway line to
broad gauge up to Dibrugarh. That has not
been conceded to by the Government. The
Janata Government promised to extend the
Broad Gauge railway line upto Gauhati, and at
that time the work was being speedily
undertaken. But now the progress of the work
of that conversion of the Metre Gauge railway
line has been practically slowed down. Then,
Sir, at Bongaigaon, there is the infra-structure
for the construction Of bogies for Metre
Gauge railway lines. There is the space, there
is the proper infrastructure, and all the
facilities «re there. Even then that project has
no* been developed though thereis a
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move to develop certain  workshops for the
construction of bogies for the Metre Gauge
railway lines. It is unfortunate that the
Bongaigaon workshop has not been, included
in the list. Sir, you will be surprised to  know
that the traders' and truck-owners' lobby is
so powerful in our area that even the bogies
carrying goods under the agencies of the State
Government sometimes do not reach their
destination in time. Sometimes they re-
mained untraced for a pretty  long time. In
the past, when there was a scarcity, the
bogies carrying the goods could n°t be
traced on some occasions. They were lost
somewhere and the traders somehow managed
to get the bogies detained at certain
distant places go that they could derive the
maximum benefit from scarcity conditions,

they could squeeze out money to the
maximum extent, they could exploit the
people to a great extent. Sir, this is the

state of affairs in the North-Eastern Region.
Sir, in the adjoining States of Assam like
Manipur, Mizoram, Meghalaya etc. there
are no railway lines. I would urge upon the
Railway Minister to  look into his question.
Sir, mere promises will not do. We wanl-
practical implementation.  Sir, in our area,
the British Government constructed the
railways only for exploiting the State of
Assam, only to take out tea and timber from
that State. Now, in the independent India,
we want the railways to serve the people of the
State and that is why  there should be a re-
alignment of the railways in our State touching
the main towns of the State.

Lastly, Sir, the increase in freights and fares
will adversely affect the economy of the
country. As I have already said the railways is
the artery of the nation; it is closely linked with
the economy of the country. If the increase in
fare and freight is not reduced it will badly
affect the economy of the country. Already
there is an inflationary situation, and this will
cause further increase of the prices of
commodities. The people ', will have to bear
the burden of this |
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increased freight and fare. In conclusion I
would once again request the hon. Minister of
Railways to look into these matters
sympathetically and fulfil the long-standing
demands of Assam and the North-Eastern Re-
gion.
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[The Vice-Chairman (Shri Sawai
Singh Sisodia) in the Chair.]
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SHRI SYED SHAHEDULLAH (West
Bengal): Mr. Vice-Chairman, Sir, in rising to
speak on this Appropriation Bill, I am
conscious of one failing. I cannot touch any
one point in its body without touching, as it
were, the entire Indian economy. One stands
depressed by the Review as I would explain in
my viewpoints. For instance: —

"Freight traffic, however, declined both
in terms of tonnage originating and tonne
kilometres..."

[ 7 JUL.Y 1960 ]
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Causes? Let me quote again:—

"Inadequate availability of coking coal
and extensive power cuts affected steel
production and, in turn, accounted for a
severe drop in the demand of raw materials
to and finished products from, the steel
plants."

Power fails due to wagons not moving with
coal, cool-raising affected by power failure.
So goes the chain round and round, one thing
leading to the other, vicious circles not one or
two but several. But, railways' themselves are
one of the levers for raising the economy and
thus raising themselves. The railways have to,
take a fair share of the task of giving the
much-needed shots in the arm.

The Railway Minister has to show what he
is going to do about it. I regret, however, I do
not find much ground for hope in the Bill
before us. Let us see the increase in the
investment that is expected: Rs. 660 crores to
Rs. 770 crores. Being only about 16 or 17 per
cent, it does not come UP to covering even
the 20 per cent inflation. So, does the wheel
turn backwards or forwards?

Fares have been increased. Everyone knew
it was coming. We on our side said so. It only
awaited the holding of the elections. That
done, the awards began to come—increase in
railway fares, for instance. Others are
following one after the other. There has been
an increase in passenger traffic—36 per cent it
is said— but has the Railways shown any im-
provement commensurate with the task o*
accommodating such an increase in passenger
traffic, along with the fact that 80 per cent of
freight is borne by the Railways? Do the pro-
visions show requisite preparation to meet the
pressure? Figures before me do not give the
promise. They only show increasing pressure
without requisite development. Let us take the
total mileage. It was 53,596 kilometres in
1947. Now it is approximately 60,000
kilometres. To show
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our snail's pace of progress, it would be good
to compare with the position of other
countries. China has increased the mileage
from 22,000 kilometres in 1949 to 50,000
kilometres now—more than double. Our
position compares unfavourably with Malay-
sia, Algeria and Egypt in population and with
Sri Lanka in land.

The Minister has repeatedly mentioned
strikes and stoppages as one of the handicaps.
He is not conscious of the irony involved in
hid statement. Price of fossil energy diesel
directly increases the cost of running a train,
but a rise in the cost of living should not, in
his opinion, affect the running of the human
machine, the human energy. A rise in the
price of petrol raises the taxi fare, but a rise in
tfhe price of food should not raise the price of
the driver's labour power, i.e. his wages. It f§
the wages which have to chase the prices, not
the other way round.

The people expect improvement and
quickening of the pace. Distances 'have to be
linked. Single tracks have to be made double
tracks. Electrification has to proceed faster,
so on and so forth.

Coming from West Bengal, direct
experience prompts me to suggest what the
West Bengal Legislative Assembly has by a
resolution proposed to the Government of
India to extend railway lines to fill up some
particularly gaping gaps. The details are
before the Minister. I need not go into it.
Apart from the suggestions made in the re-
solution, an immediate suggestion ariseg for
double tracks in at least two cases. The
sections fall in West Bengal a*d Bihar. In the
SaMbganj loop, the section from Barharwa to
Sainthia has already double track®. Only a
short distance from Khan a Junction in the
main line to Sainthia— a distance of about 50
kms or 30 miles or so has to be given another
track to enable the Railways to take several
times the work-load between Bihar and
Calcutta.  Bolpur, the railway
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station for Santiniketan, falls in this stretch. It
is in a sense a foreign exchange earner. It
caters to a large number of internal tourists.
So it is in the interest of the Tourism Ministry
also. The other line is Barharwa loop from
Bandel. seven decades have passed since the
single track wag laid. What volume of traffic
in passengers and freight has increased since
then? Lying all along the Ganges and the
Bhagirathi>( it serves a rich agricultural area
which, with another track, could develop On
its own to the benefit of the entire country.
Suburban traffic to be catered to has
increased. It should be welcome. For, one of
the factors involved is housing shortage un
urban areas. Since the Government is unable
to proceed fast with housing, and urbanization
has raifled ieriou3 problems, the only
substitute, the suburban traffic, should be
encouraged.

Apart from the need of further lines and
further electrification, the crowding in the
suburban trains, including crowding on the
roofs and the accidents, point out how far
short is the supply in comparison with the de-
mand.

On the question of the food served, much
claim has been made for cleanliness. The
basin for spittles is used to wash thalis. The
food served needs much improving if it is to
be commensurate with prices. Recently prices
have been raised, in some cases to almost
double the previous amounts. Despite all
claims,, the passengers are made the victims
of the contractors by handing over this
monopoly to them. I have had a taste of it in
the Howrah-Kalka Mail. Compared with the
food served by the Railways or State catering
arrangement, the food served by the private
contractors is bad, both in quantity and
quality.

THE VICE-CHAIRMAN (SHKI
SAWAISINGH SISODIA): You have to
conclude now.

SHRI SYED SHAHEDULLAH: T am just
finishing. Complaint about the late running of
the trains has been made by other Members.
This has been made for several years past, but
no improvement has been seen.
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wonder if there is continuous monitoring of
the late trains. And this shows, as the
previous speaker has said, that the
Department lacks in organisational efficiency.
The fault lies in the top cadres of tne
administration and no; in the lower cadres.

I had other things also to speak on, but
since the time is up, with these, 1 conclude.
Thank you very much.

SHRI JAHARLAL BANER.FE (West
Bengal); Sir, in my last speech on the interim
Railway Budget, I said that the interim Budget
was prepared only to catch the votes in the
nine States, a.nd I also said that even the man
in the street could understand that the freight
and fare were  not increased to get votes and
that the freight and fare would "be
increased when the full Budget would come. I
see that my prediction has come cent per cent
true. Sir,, inmy humble opinion, the deficit
in the Budget must be squared up. The
deficit is the outcome of the inefficiency and
dishonesty of the railway employees and the
callousness of the administration. So, any
deficit should be squared up by  improving
those things. By the increase of the freight
and fair only the honest people who pay for
their fare and freight will suffer. A large
number of passengers travel without tickets in
the local trains. They will gain more. It
reminds me of a story. The men of Scotland are
proverbialy miser. When the train was
introduced, they still walked on foot.  Then
t~& railway authorities thought that probably if
the railway fare was decreased, they would
take the opportunity of travelling by the train.
The railway fare was decreased.  Instead of
taking advantage of that, they demons-treated
against the authorities saying that as the
authoritica had decreased the fare,, they were
gaining less.  So, I think, the Railway
Minister  will be congratulated by the
ticketless travellers and the freight evaders
saying that they will gain more as the fair and
freight have been increased. So; I would
request the Railway Minister
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to see that ticketless travel and freight-
evasion are stopped go that the honest, bona
fide passengers who pay

I theip dues, are not
harassed.

unnecessarily i

Sir, now I come to certain malpractices in
the Railway Administration. The top most is
the reservation. I again request the Railway
Minister through you to introduce a computer
system. Not only that, Sir, it is strange that
almost cent per cent people are taken in the
waiting list. Whenever a train starts from
Howrah, almost cent per cent waiting listed
passengers get into the train, thereby causing
harassment to the railway staff and the bona
fide passengers. I request them to see that only
5 per cent are enlisted in the waiting list.

Experience shows that not more than that is
ever cancelled. Sir, tht Railway authorities
have not only increased the freight and fares
but they have also increased the cost of meals;
and very kindly,, our Railway Minister has cut
off the sweet and curd from the vegetarian
meal, sir, i have suggested that the contract
system in he Delhi-Kalka Mail must be
stopped. This is causing more trouble. The
other day the railway canteen attendants
created some trouble in the Delhi-Kalka Mail;
they stopped the train and ruined the air-
conditioning system. Moreover they are
suffering from, frustration. They are not sup-
plied uniforms and they cannot wash their
uniforms. It is difficult to take food from those
men who are not clad with at least washed
uniforms.

About punctuality of the trains, less said the
better. Even prestigious trains like the Delhi-
Kalka Mail and the Air-conditioned Express
run two tG three houra late almost every day.
When Kamlapatiji was the Minister of
Railways during the last regime, we were
proud of the punctuality of the trains. But now
I do not know whether the railway workers
are not co-operat-
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ing with the Railway administration so that
the late running of trains becomes an
everyday affair.

Sir, I have almost every time 2digested that
the Rajdhani Express must be given a
stoppage at Burdwan ?ta tion because
passengers from Bankura and Birbhum come
to catch that train. So if the Rajdhani Express
stops at Burdwan, it will be very
advantageous for'them and they will not have
to g'-t0 Calcutta and come back again.

Sir,, about suburban facilities, suburban
railway facilitiea were extended between
Burdwan and Howrah from the time of the
British. The Janata Government stopped it. [
protested against it- I again request our
Hon'ble Panditji, through you, Sir, to re-in-
troduce the suburban train systera from
Burdwan to Howrah. Not only that, as you
know, the line through Asansol, Raniganj and
Durgapur i» very busy with traffic from
industrial. and qoalfield areas. Thousands and
thousands of people come from neighbouring
villages to attend their duties. I request you to
extend the facilities of suburban traing from
Asansol to Burdwan.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Now you have to
conclude.

SHRI JAHARLAL BANERJEE: Just two
minutes. Now, regarding the BDR, now taken
up by S.E.R. it caters to the needs of
underdeveloped areas of Burdwan and
Bankura. It is only about 97 kilometres and
there is no connection except this line in some
places without a bullock-cart. So I would
request the Railway Minister, through you,, to
see that this railway is immediately made into
a broad gauge 9ystem. If that is not possible,
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at least diesei engines should replace the old
and damaged steam engines.

Then the BK and AK railways, now taken
over by the Eastern Railways, should be
converted into broad giuge. The Bandel-
Katwa line ghoulu taken up for electrification.
That is a very important line and it should be
taken up immediately. I wish to make one
more observation and I have finished.

The Upper India Express go Calcutta
touching Dakshineshwar. Dakshineshwar is a
place where the great saint, Ramakrishna
Paramahansa lived and meditated. I would
request the hon. Railway Minister to name the
Upper India Express after that great saint and
call it either "Dakshineshwar Express" or
"Ramakrishna Express"

I come from West Bengal. Panditji may not
like us for we take fish. I would request him
to give us some concession in the matter of
food. I hope he will be kind enough to see that
all Calcutta bound railway trains serve fish to
the passengers because it is very difficult for
the Bengalis to lake their meals without fish. I
would request him to give some concession to
freight of fish going to West Bengal.

Before concluding my speech anc
resuming my seat [ once again request him to
direct hig attention to the BDR line (now
taken up by S.E.R.) because it is a social
need. 1 am sure the Railways will rise up to
the occasion and see that the people Of rural
Bengal are served better by providing some
facilities in the BDR line.

With these words, I thank you for giving
me this opportunity.

SHRI NAND KISHORE BHATT
(Madhya Pradesh): Mr. Vice-Chair, man,
thanks to...



121 Appropriation (Railways)

1 At g fow (v
wn) - fed ae

AN AR felT wg o e
i wgEw, W9 g AW
A W wAl 9T swenafy
fagdt ot a1 A § f5 IS0
9% 9g® ¥ wg W I wgfaer
wwA ¥ qegy e g AT W
werd g qw &g § 9aF g
T 93 37 F faan {1 g g,
9 ¢ 1 dfeq St A fATma W
W1 FP WA faww ¥ (faewny #
aam £ 5 39 faadt sfsamar
[ g, Ia F AP WA A9t
ag H gud gxy § | wgrw
ttr @3 & we ¥ F3 Ffg TAT
qft MY 99 & qUA-A9 qg T |
g 2 fa wiwea F fagle ¥
gyare fwq A & mawagar
TN T &, SEF Fw ot S
feara & #w €W Tigd @+ @I
T W AMEE A T2 deqe
g afwr @ 9@ v ag @R
B A sftaq @1 g 4t 3% wqfw
g v+ 3R e ¥ s
wieg Wrgr wa el g TfEm ar
urafa qfeg Y ¥ Fo  gEwad
arges w fag AW fdw Sf &
qifaat & faqr wer aw fwar §
AR ag awaw ¥ g waw faq
A9 gEgeaT @1 @@ g o &AW
#T ET AL W@, I LA
e § 3w gEw fadar @
9% ¢ I F oA & TJHE  FH
faggma w1 & |« wem WiW Oy
g3 ¥ war g faa & fosdeq &
At ¥ #ga fordanims wdmT
Fr fe¥d ® 7 @ faearT ®
=i %1 Ty 2 1 &few Sw W ozw
am & fowmfar § f& 7 wim

[ 7 JULY 1930 ]

No. 3 Bill, 1980 122
¥ faw & fad W oamA fadw
@ ¥ owmE og, T W and
@ W ) e 9R W F
T FgAr demr § fF AR ww
WEFR F AT 1 AW F araws

4 wemw waw & IgW dgEf S
/@ F W gEEIR H oGgH F
faqd fomm ga femr o +ifgm
qt, # mwaa g & ag zafew
T fem @ @ fF dfem it %
WA IR W oA T Y Ty

39 wg-Ee ¥ 7¥ sEge 5
o g f& v g@, S geAr SuwT
qiT FEw 2, Sqiy wrarS g3
FETE, TS TELY A HAY AR
21T R OWET W@ Y wear
wify fax § + 8§ g g f5 and
faun feafs o0 & 9@ wew 3w,
IET T aweqEw ¥ fasE
#di ®1 W vAE eqa fear e
=ifgr 1 fagrt ot Iy Al F
ARG LG4 i+ AR E G
aft AT a7 dwam § A ¥w F
frare ¥ fog Sugnlr @, Saa1 =
faglw sama fywm S =IRE
TG TYETENeT Wgted, §eq W
or @1 ¢t oEw A I ow feX
# gmisy fFan s gy g 1w
frax wvm & wug SAw g
M QU A € @ g A el
gfqr @ § f& 5w P & @
T A srg afs o gefafrey
W gmdT wfus Ifem =0 § 9=
¥ | FEviies € fo ol ek
% fag W wEwr =WET |

maay 2 g v osa
SEM ot 3§ 9917 F w96

wE ¢ oWy wgd wol
o d5-qF  weEd ¥ fag swa
MF gy , Afew giw & ¥
vHarfe! 51 #fas g g W@



123 Appropriation (Railways) [ RAJYA SABHA ]

[ a7z fewi wE]
TR | ANF agl Wwd § osgiiEae
ufege ¥ fog ammar i &
wrat &, 1 wre aw gfw € s
g, a9 faar smar & afss 9% s
W we 1w feaTt smar § ar sEE
gRE, e Swla ¥ feu
wau? Ay f7Er smar o % o ey
St 7w FE & a7 w7 Sew
WA ST g & ag §Aifeve efEae
& aart or Zfew geEeT A ar
maT fzar st =ifew; woife fog
FET LT 4397 W1 @1 § IEd
farl s #fer @ & o= 6%
@9 F7d £ I 61 A1 "W agw o7 st
qiaT 3 fawd g wwaT 84r 3we-
9q ¢ AT 6% | gL UF Twd A aie
W WA IATH WL W W
fodme g 2 ) 6% wImT 9
FrgT wrET faewT arfev Wik @%
gt = fsmdr et w@1 g€ =
FH=hat o1 avEn {wedr =ifge o

AIFAIY SYRWIENST WEIRE, WO
“wiw @ %0 3fe § uw aga e9v
giw & | 8T qF TN 4 AT I®
gma =27 & | fer & o sgar
gfe & o f&r 7e wdw A
syTqTivE USEI) § SHE1 FewT,
faawgw, feesit o oad & 9
#FreaT Srfew | T@T § AT WY UAEEE
wmifeat s & SAE W ¥ W
wavgEar & agd 3w § | gefau
a7 & Fw Wi & feadr wfegt
L Coid Q,Bﬁmﬁ'&’ﬂs whR-
feeet, Ev-FwEET HIT EW-NaE
¥ 19 wmy o717 ar TeY a¥ wigw
@ grm owT arfEmy St ay
gfrad s g1 &$AT aqT ;@ e ¥
g #T 94 B ST AW B
merT 8 wEdr &

No. 3 Bill, 1980 124

W SR QAW W aga
fvger gor 9T wga @EraEd
&7 wrw dfew o awr @ W@
wet ot & frdew faan an fr seag
¥ omaT W ¥ aga ¥ 9
WA I § | 99 T age g SEr
99 %7 § W ad W oaw F
"IYT WA AEE-SILYT 91T
M@ s e wifey | oW &
yifeardt  wat & fav 9 &y
B WERQT BT ST & G0 Egl F
AT FT oI ugw fww eIy

giza o, sow aga W@ gl
H & ozeT fom §F sumy g
rarg | wfea fomady ais fexdemdng &
IAH F19 & QI A w=Eeqn 5@ &
TwE w9 @ W9 gE-aE wLvEl 97
wed 5 M7 fEwe w3 v
% g # A maEw 2 fr oot
as fsw g1t & sg-vgls < 2,
I AR El W mwes 37
ey w8 gl fomar giat sifzr
WTH 20 GHT THA T ASFTA Wy
sag H WWRTS ¥ wEeqr &)
g & wy fewr el § oggiw
e fr 79 vdr wawvgr #FHifso
fored wigndr w7 wigT A av
T WA B W FRE WY IEE
far =te wfas 319 37 55
SWH W1 FH WAAT TEOA FIF &
fav maww & o afgard =
¥ HF AT IWq ¥ oywmew w
ITFT FATemEE g1 arfy wlT o
SRt FTWC &% A a€ fawmw Fd
T /F |

(Time bell risgs)

T oweRt & w9 ¥ (g7 &
"ToFT WK WA § W g famy
g7 I e ¥ W7 T FY
& foo gwae zar 2



125  Appropriation (Railways)

SHRI HAREKRUSHNA  MALLICK
(Orissa): Sir, at the outset, I just make the
point that the hon. Minister of Railways has
started his approach with a fallacy, by putting
the blame for the present state of affairs on the
Janata Party. On pages 2 para 4 of his Budget
speech, he blamed the Janata Government.
But subsequently lie himself placed on record
that the year 1977-78 has been the base year
so far as the performance is concerned, for it
was during this period that the productivity-
linked bonus policy was announced by the
Government. In the year 1977-78,, the Net
tonne-kilometers were 1 ,'50,250 million
units, while during 1976-77 the figure is
1,44,030 million units. The difference is more
than 6000 million units. This is referred to on
page 70 of the Year Book ] 978- 79—Indian
Railways. So just to put the blame °n the
previous Government is nothing but political
vendetta. This would not help anyone. In fact,,
since the dawn of freedom till now, nearly
thirty years have jnen with them. Only one
and half years have been with the Janata
Government. This obviously could not make
any material difference. On the other hand, if
we see, this Budget has suppressed some
facts. The Janata Government had set up three
Committees on the Capital Structure, Social
Burdens, which amounted to Rs, 273 crores,,
and National Transport Policy (Pande
Committee). There is no reference to these
three Committees in the Budget speech. I
wonder what hag happened to these three
Committees. The policy of the Government is
not clear.

Then, wherever We go we find on the road
this writing: From Kashmir to Kanyakumari,
India is one. The Janata Government rightly
planned and promised a train from Jammu
and Kashmir to Kanyakumari, to be known as
the Jammu-Tawi—Kanyakumari Express.
God knows, what haa happened to that. There
is no reference to this in the Budget speech.
Similarly, another thing is also missing from
the list; the West Coast-Konkan Railway.
This also is not there. We
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had in fact introduced 13 new train.*— most
of them classless trains like the Gitanjali and
Hemagiri Express. They should not be allergic
to the worst 'Janata'. Janata means the people.
We must see that whichever Government
comes into power,, they have to serve the
people. Thia i8 a Government of the people,
for the people and by the people. Again, they
are taking the credit for introducing the
Neelan-chal Express from Puri to New Delhi
via Banaras. Well, that train was also planned
during our time. In this context, I am
reminded of a story the famous temple of
Lord Jagannatha wa3 built by King
Indradyume, he went to the Heaven to invite
Brahmt. for purifying the temple, but in the
meantime the temple was buried in sand.
Another King, King Galmadhav, claimed that
he had built the temple. Ultimately, there was
a confusion as to who built the temple. And
"Bhusand Kaka" came as a witness ag to who
had built the temple. We do not want to take
any credit that the Janata G >v-ernment did
this or did that. We are working as one. Let
the trains be on the rails—not be derailed. We
should see that the first and the foremost
emphasis must be on the running 0f the Rails.

Once again I repeat that the Railways move
as the sinews of the country and they are like
our arteries, our veins and our nerves. They
move not only our men and materials but also
our culture and our languages. Therefore,
there cannot be any polities in Railways and
about Railways. We want that the trains must
move station after station. Governments may
come and Governments may go. But the
country must progress and progress. That
should be the motto of the Railways as a
whole.

If we see the Appropriation Bill, there are
three items, i.e. Nos. 212 and the last item.
No. 2 is "Miscellaneous Expenditure
(General) No. 12 is "Miscellaneous Working
Expenses" and the last item is Other Ex-
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[Shri Harekrushna Mallick] than 1800
crores for the last item and more than Rs. 17
crores for the 2nd item. For Item No. 12, it is
more than 127 crores. I think We 6hould not
give such huge figures under the head
'Miscellaneous'. Also, under the head "Other
Expenditure", we should not allow like this Rs.
1815 chores. Item No. 10 is about Operating
Expenses—Fuel. It takes away a heavy amount
of 464 crores of rupees. For the benefit of the
Railway Minister and the country, I would say
that we should change over to electricity. The
diesel price is up and it may increase further
because we have to depend on other countries.
We should be careful to conserve diesel and
our own coal which is limited for us. At the
moment, we have 8263 steam engines. To
move 1000 tons per kilometre, with coal one
engine spends Rs. 9 with diesel this
expenditure is Rs. 5 and with electricity, Rs. 3.
It is high time that we should have more and
more lines electrified so that our trains run
comfortably and also there is less and less air
pollution or no air pollution at all. In this
context, I demand that we should have more
and more captive power plants. There are
many places in Orissa, Himachal Pradesh and
other States like Tamil Nadu. We should
electrify more and more trains and conserve
the money that we are spending on diesel. We
cannot just go on giving heavy amounts to
other countries in the form of diesel price. We
cannot also lose our coal. There are many
States where they have yet to or>en a railway
line. Let us see the State-wise kilometre lines
in different States. In Kashmir, there is GO
little.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): You
have to conclude now.

SHRI HAREKRUSHNA MALLICK: Just
one minute more. In Himachal Pradesh, they
have only 256 kilometres of railway line. In
Kerala, the railway line is only 887
kilometres. In Nagaland, it is only 9
kilometres. 111 a place like Orissa, it is only
1948
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kilometres whereas  in Punjab it is more
than double according to the population
comparison. In  West Bengal, it is high,
i.e. 3717 kilometres. Uttar Pradesh has a large
area and the population is also much. But the
railway lines do not compare favourably. It is
more in Madhya Pradesh and Maharashtra.
Finally I come to Orissa, my State. Some of
our friends have said that some States are Out-
side the railway map of  India. I wonder
why so many things are pending in relation to
the State of Orissa. Sir, [ have got some letters
from the present Railway Minister and
his predecessor. Sir, as per the letter
received from the former  Railway Minister,
Mr. Pai, the survey work for the Talcher-
Sambalpur link  is complete. But from a
subsequent letter, I understand that “this is
not yet complete. If we really start that 70-
mile link, for a kilo-metre one thousand
persons can get employment and a long-
standing demand will also be fulfilled, and
Paradip can extend its hinterland  far beyond
Madhya Pradesh and also parts of Bihar and
Uttar Pradesh. Similarly, the survey work
which will cost only Rs. 59 crores has to start
for the line between Khurdha Road and
Bolangir. According to the letter, the money is
vanting and that it is difficult to carry on the
on-going projects, and  that  they cannot
start it. But, actually I do not agree with this.
When we are spending almost tonnes of money
on the items which I mentioned earlier, I
wonder why this amount of  only Rs, 59
crores cannot be spared. Well, we are not
spending it in one day. We can spend
gradually over the years, five crores of
rupees in one year or ten crores in a year. And
in two or three years, we can do that.
Similarly, that Talcher-Sambalpur work
can also be completed.  And, Sir, at Cut-tack
railway station, we are not having an over-
bridge which is spending for all these years. It
will cost only Rs. 2 crores. They say that they
have no money whereas we have just
hundreds of crores to dump here and there.
Similarly, the two  narrow
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gauges, one from Rupsa and the other from
Nowpada can be widened. The progress of
work on the coach-repairing factory at
Mancheshwar is still questionable, and the
local people are not getting the work, even the
earth work. People from other places are
coming there and the work is not progressing.
And I wonder when this will be completed.

Regarding the two new divisions that we
are demanding in Orissa, there is no work
going on. We are still depending on
Chakradharpur, Bilaspur and Waltair. And the
vast parts of Orissa, nearly nine districts, are
depending on these places. We can easily
create two divisions at Sambalpur or Bolangir
or Keshirige or some other place.

Lastely, Sir, I do not understand why the
Railway Ministry or the Railway Board do not
agree to change their policy regarding the
railway headquarters. Well, I am the last man
to accept that we have to go only by history.
Because the past history of these centuries is
actually not our history. That has been
manipulated by foreigners, the Britishers and
others. go, Calcutta, Bombay, Madras and
Delhi cannot be the only places of railway
headquarters. I cannot agree on this point. We
have to create new headquarters and we can
create new 'railway nagris' where we can
house all these. And all the big cities like
Calcutta, Bombay, Delhi and Madras can also
be relieved of congestion, and people who will
live in these new places (New Rail Nagars)
live happily and the places left behind by these
people will be utilised for the citizens left
behind in these big cities. So, from all these
points of view, our hon. Railway Minister
should take a pragmatic view. And without
blaming this Government or that Government,
without throwing mud on this Government or
that Government, we should see that our
railways move forward, and not as
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he has said, putting it backwards on the scale
of 1976-77. And, in fact, that was not the best
year, Sir.

So, once again [ demand  that we * should
not start anything with a fallacy. Thank you,
Sir.
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FawIA § T, afrasa e
2, azar zizr st afggo fagie azasg 2
SEF , WA 0% A, METgE qATR
TN T E TA% AT § 22N %
YT T | TAF G & g
127 B faqra $ fag 23t 77 cdema
qIWH FAH( AGI ¢ | TAFTTAFIN
frar s =few 1 st 9T e &
Tawt WYz 1T & f oy gfaw o foa
¥ FMW A 99 9T | Hgi 97 TEw
Fige? Wy wfeg afr gfas @
H AR & TR CVMAT 7 587 8 |
LHATR HURS [aw ra T egra e aar
e agy 7O /el T ST & wigar
oY & gwai f fx 9z 39 % @wi7
871

ot YT W T (ST AR ¢
ITARTETET WG I12A, A AA T 17 ATT
segq faar w1 o @y oRineA
fas &= far; & o 91 anga 50 g0
T7R 11 B qCK IAFT eu1 wrafon
FTAT TRAT § |



139  Appropriation (Railways) [ RAJYA SABHA ] No. 3 Bill, 1980 140

oft war et avee]

TF ATA AT AATET TS F AT ¥
Foi Y3 €1 3797 98 47747 2 A7 43
FyfaegagoraT §3aF fag § anwar
g fr awriase sireq 419 F aewa gf
f 98 %109 TgA 9TAT & W7 AT7-A17
TR A1 SH AT AT E AT S IS oA
g 1mfaT @ sIFan sy s W
Toar 7 fadfY 72 gniT, 38 5 fad it
A fadT T 5 1 ATET TAT STENT WU
T|® T8 wia feat st | fora 9317
¥ AT ATE 417 47 721 2 w7 Fawaz
oF Y AT I A9 WA ZHT AT A Tg
FIRFTIRIE5q AT ATAfag &1 LB
2 Far T guirw (o9 778 @ srwrar @7
@1 2 AT 4w 7 3TF TR WA
FOET 481 8 | AT TE AT ATEA H
LT Y 1T AL A qATAEAT AT
sty TAr 4@ & xgaifal @
FURA B AT AT TA 4167 FT aq17
g 7 sga ] sgama WA W
W TAG & | THET B AW 77
F AT VY IO A B AT
== a1

%1 1T W 4B T@AT T1gAT§ fa
wa a7 feafg wr oAt 25 Aqifs ol §7
wpr fae way T &7 W99 A1 f5 vy
FY TATH FAT wgT 3 YA ® T
Ao 9T §, WI1GA AT ZLHAT
B T SR AL qGA " B ZATE
w7 gifaay § g Tifgw 0 fawar 1
@I AT 9T T 2 F gas A1 WY
AR AT HE WITL G487 §RATA
faar & 343 ® 3N W7 afEa
% faTa 7z s9qy aqm gran fzq
FrTag asiiad graTgag a1va g1 & ol
S 1399 & (A 2'E1 §, 46 AqH 3l
graTasr wifaningia ) a feq
Toa ® GO GBI TRW A GEA |

¥R ga a1a ® oy Yo well o7 T wwrdy
gfasgt iaa awe g 74 @ awa fomr
FHTT PRI B afz & o
4T I® 97 WAAG HoE | B, WEAATH]
FT3 147 @aoHregeramE] stfaars
#79 & 474 59 v frotegw o
#wz At R g agg o= g fa
Yo fatiy & 91 qf7 B 5 § ad
AT FRA s eeaT | farc g mmm i
FH 7 <3| T awnfom 8 ot
gfeard 4 s 7@ & F1w faar o ver
&, was w17 BY 4ft ard a7 m g,
frevgeiz & oz v o 7@ € &1 s
s By T5a oo wRIT § w9, 58
ZERT A N T sAgaifoat T g, sAaT
TFRATA A g1, TR AN ATE-AHIT }
T4 B AT TF HIT THA A1 5941 T &
e ATT WY 571AT 8T, 3+ faw Yoy
s &1 QU wRAW g
T |

& "HTRATT HAT ST 7 05 1T HIT
Al FEAT § | B T9a W oA
afraa oY) w7 sy FSGT-FiEw
ad @it § | RS- T 6 wEw
& affas @A & ata F Y=
Y 5 wemar Ad &7 &0 ww
aag sTvarg e taa 312 w $23570-
Fi o 1fma $YAT T a4 T
Frnfermfege fand. Sag=ad
#9232 qa7 a1A TRF q1F 7 wIHA ™
wh HIT 76 T wiegl 0 & g
WATR® | AgH S THT 21T TR W1
W7 ST ATTRIT W g § 1 XA
fegsda 2, #fea qa & st Y aaw
fea aa sas 7 o Faw ol &1
IR 59 RIAATAT H 747 4747 W |
TR 41T R i AZ1 FET | g aR
sfaaifa st enw fam afiw ge
TGl ZHT | AW 8 B 3T FAAWIA §
fz agiwcarsaTar g gr a Ay



141  Appropriation (Railways)

T TRAT IR 47, 7% Agf AA7
F1fzq | 79 97 FT T BT §
gAw 1 agaFfeAzat §1 #faq wafas-
qT 72T 2, (TICFA RAT§ 1 3BT
nrEdT F1 4§ wE aTH 479 vghy £ )
ZZZT awTa F1 5 538 fau Agl @i,
G 5 TAT %7 gl 6T 3A% faq
At 2 7 gfsed saw1 & s
anfew Y |

THF WATAT &1 A0 419 F2%7 &
QIAT AT awTeg w1 | TAg gaefr
FAOTAAZHATTTIEI AT § | wAT
fengsza f:f2q  ag= agr afzqf
TraE DALY, IR R
re feeeft & 1 29 oret § o faeet &
T AT AfeqT F aav & Ag A1 5O
g2 9% WIWT AT &, Aq qoHT
qFIAT 7, A6 gL L0 § Iy ;AT
FETAT FTAT & TAH GTAT HoT 7G) g e
2\ we & fir feviditee fefar
# gUTT AT w1feT 71T FE FrIor AES
fir gq wwer grar 7 fae #4ifw gaq #r
gafasdt 7@ & | 91 W9 qF FO @
ag afadt & aga wwar § 1 gEaT
Fefor & o1 S w19 w=ur § AfHT
forrae T | WY FEY FEI e & 1
fermrgfFar 7 & oY defr § sa¥ wad
weor @mT faaan aqr #fey gar v
s g f 78 9o Arsdy w1 feEw
5§ # grar a1, fFe 39 17 e
fergr o, o2 0% 9 7 5T W@
* 7 fogas dar & 1 e aEae
defon @ &1 3941 47 31% 3 & fegqam
ﬂ—,—nqﬁ‘@? { (Time bell Tings)

A AT FEFT T AIAT AT
QAT TEAT | FIGET § WA GATAT
Y F WO E | AL AU AT AT AT
foear 9 & £ Afwa gatoe @T §
AT FT FH FH I 27 91 1
AfFT qrawrdr § T Y OF AT

[ 7 JULY 1980 ]

No. 3 Bill, 1980 142

FAAIE | SAH AT agT AT E W
qEFATSIRA AL A1 § | GUEUT
qv &1 U fzar smar & | fomet o
ATV ATATE AT § ITHT A FhSATE
g FH T AT AT &)
ar o1 ot Trgwegw fevw famr g,
I AT AE TR AT /AT AR
HIT Y TTEH 9T AYF AT WY |
FIEAT § THAC FT AT AT TT%
q geqx a7 AT & e Swd T T
T & Wt 7 e g

I (st warf fog feel-
faar) : WYFT qgan wifed |
g oY GEH FT A1ET £ )

it W™ W aE ;. 0F AT
awda FeaT § 91 g fagre F wifaat
T f& vz g AT g foed T &
fordt uw goewrE AT g & e
wrfed <t i o #1 95 gag g3 W}
gag 99 MW FT 9gT afFT o g
ATt g wfgd | fimg gu
A T TG AT WA 4T | qGF a9
@A AT qrA-Arey 41 1 AT i3
#1899 €T #7 qguT g2t af |

T% WIAAIT 6 @ qgl 1 g
gy

=Y sqvw AR arIA © FI 720 AGY
FefT | gt w s e g A1 el
SEHY g gzt | F argm fw g
fre & =7 o ot | s W
EY §F A5 FeEens @ & ol
T 7 QI gL 3T Mg & | gw
stga £ f& suwr fawe fear s
uF #T 7 gEE g ) fafr s
fafrees agi A1z & 1 g 4 39 oY
# I | WIEEAT F AT g |
Wﬁm%mifﬁﬂ e



143  Appropriation (Railways)
[« w3 1w a1 ]

Tz IT F<At & ety g Oof &1 fwio
31 & TEY 19T & | 9 g BT AT
gar 1 ¥ @ Ay H w9 @ owdl
st @1 fazdt fomar g a1 ag #2070 &
s fafaeet $6 7T 73 ZiaaE
fafaez #1 fazdt foman g a1 78 Faa
¢ f @ well &1 | wa Tl AT T8
Atz & 1 A AT wgad & fE o
qA 1 AT AT A T 9 AT
qreaTE @ =419 fean oo fomE gae
T T F G0, 39 TG TL I AT
AT RA A AT TS | FZ G TAAT AH
g, 251 ¢ & are-gre vaEE g 2

0% 917 AT FF TT TATA FET |
QAT 5 (271 a6 41 T TAF 008
g TFT g W aga &) I avraEr &
YT qaAE T At § | & Jwgan g fw
AAAT T, AT, TG AT TARIAT3
FT ST ATET S A T SAFLIGIEE HT wifed
FUTEY U FTLIZ FT ag7 a7 d72L 2 |
agiam-fRuFamaa &1 AIaHTI
& T ot wEreaay, AT, aE w17
IARMER T OF TE1 137 & IaH!
TrazTTs faar s fomrd i adeadt
mifzat o1 wrAt & s faeva g1 Wi
F A7 TTUGT T | G0 T AW AT
ITATE AZ1 | ZT WEET & wA FHIET
TGO AT FAT E HIT T /AT ST HT
geqars 341 g % swin age 3o # famrn
& W g Qo favam & o ot o1 gm-
fager & ford g e T o weadar o

SiREt T gAY (Wew 93W) o
ITGATENE WETRA, WU 7 AT W
g faar suiw fad awram

T AT TR ARAT TSI AITR )
I T WA® 9997 G5 § 799 fa=ie
ST RAFEARTA G@EAITFE |

[RAJYASABHA]

Wo. 3 Bill, 1980 144

#dvaga ga7 § o T | GHI
3w U faege q-ave oL § w0
fammer s R 3w T fAam @
F 1 2W H wrEnmA 7 qEa qeal 7
qerw /I 29 21 & | 57 an AT afaEy
w17 AEgifrs sast w1 F fag o
2 & wataw @ €

qeafe gy mfzar @z w@e
mfedi @1 faoar a9 a7 qFT §
aveg f&e o areft T aemfear
AT g IMA FATET IR 2 ) A
it &% mifgar wraAg o qET ST §
wears ¢ fogy fad  oam & o=
g aog fRe s grama ¥ ;ua f1 3]
IMHFHT FARTFIAT TET & | WITET
# afsare g § M fawm s &
St g gET g SEar sfawi av
FUATHNT & | AT 1§ 3557 T
TGN §29A G2 LT 751751 {7 71
aifadi # aIFT [, qUIOT A1 IBT
qEE HIT AHT TAIT FT G138 AT TE
ATET AT A1 97 @ A EI3 AT A€ |
4 THT 1 F ST gW | § gT 9hg
zad ¢\ fasf 1 3w ¥ 67 7 3w
T § 91T e arat v faew €1
T AW H GFTHT AfGE ST 27 Ty
TE O UT AW @ | 5AW ds-ae
fgaT M fanad w G 2 1 AmET
HEAGEAT T eqTA § @ $Ld H
e A G fam s W7 I
mifsat seng a9 |

qarfee mizgt & fo= goq feean
F1 Ivm faar s & 4 399 ZegE
™ & fa wad araEr Fw arey &1 aE
sfauT gt § 1 fasis F @ M =y
ITFR TZ-HE H17EH 9T 1A € | TAH
F & A fawe #1 gamy @ wFaT S
zegl %1 fazfear e mfz & 0
T4 % | gt @ {9 9w F fage



145 Appropriation (.Railways)

T FEHT AT 2T TEN 7= TG g |
AT FTZA A1 51 HF faur 917 a1 TA87
T faar w9 |

o arfaat v gear a3 feafs
T &2 ZY @ug g 9wt fFogw Ow
W g & wifEE & wegw
T & arm Ted K 98
formere & fa s orfadt & e
I e U R B
gy wwfaaq goa s@r & & |
g fam 25 ==Ed A gaml &
ORI W A1 (wed & 1 S gear
sfgardt & 7 wyn Feew AT IW
qreE AgY &I ) F@l F@ a1 F
o @I W aweifem R €
quaT A WYTAT FTOWIEAT AT |
3o X Wi g ey AT T
famr &S amemg WA EE gIET
sfasfaat & frrfem 2 =nfeo)
™ @19 % fau @ #gRT uF
faowat &1 wfafa a3 @t arfaat
F STATE FTOCET 9T g =Ta F
FCIH G FIgA A0 wa | fawg
7 Wigat®i & zeal ® al g8 T
1 qTET F A wFAEEar g |

i

fawer gwr Fgr oAt § | w1 K 4y
¥g wwdl § 7 gwe gw fowgss &7
wd famard WA Er & s

[ 7 JULY 1980 ]

No. 3 Bill, 1980 146

BT @Al &1 a8t 9 HIT W/
T3 & W gmT T 5 &y F
S& A 4§ a9 Gwdl & IHT FiEa
malma # DNAT \@E FT A ST
2 1 fowe dat 37 glagr 35 7 weg
ouima T 997 IZ1a7 7 = STAT
arfgn | wew w3 § wlaw F nluz
wifas glawr & 57 g F7 w5
T FT Taew AT =g o fgr ogEf
ar -l 9 oS & 9 &'y
wlgs @9 = TgEw wfad &
aFdl 2 | 3E% faq gz ® g9 &
magT foar sm@ )

smWYT WG WAM & U Weg
TET ¥ | wEl %% gy #eqA )
T YT AAGT TRET FE W geer
Wm‘iﬁ%lm‘gt ¥ me-
e F Al § g "wgT I AFqe
a1 ¥ a1 T oA § 1 s aafaw
9% 20-20 ®@ F g0 & wAT 734
§ o fez @kar gzar & 3aE
qfesrm otz M2y 31 Zwd gu @i
TG wiFE 24 wes s | (Anes|
1 FEl #T T FeaT wifEv w)w
dwa 24 www ¥ faw ower YR
B w9 =Eeqr  F AT oarfem
SqayT WgT % arara 7 gy
¥ fau =i saw &= q@t &7 W
s=g ¢ 1 af7 9% fev wey evae
FT GgAW S F ar 3§ wifanr
star =t

wew AW & qwE W SE@YT W
T T Hww 39 FonT A
egmeat & fam g5 afe =@ s
arfgn | FgT THET vaEww (T &
sEaqT wIH AHr HdT uE # o
% | 9% WEAT 8€ wedl § AT THH
Wie Y g@ @y g 1 wfeat
gl & fau ga¥ =ie o fed wmra
% magE gEr wifge | gemy



147 Appropriation (Railways)

Ioawmaw (st wad ey
femitfaan:): = TAWNE qrEEE ST,
gre qiF fgez # woAr | Jarey
F7T 7 |

o T amatgatr (T o e

ITAATAA WIS, ¥ WAl WERY
IT0 WE AT TAT & oS fFe
qu fgar war & IWET HAAT FA
F faw &z gar g & woar A
azga wmrdy # f& W ag e fa@e
qv FIaq &1 waq< fzar | & #A9F
HqIEAR H WAAE IW WAl WEEA
T £4TH IR IH ATVATRA BT AIE
femrar wmgAT § 91 IEA 9 FAI
Ft fzar 41 1 gw &wm 39 f@are
gra £ 1 3wv fagre @ &g §
B M § wal ¥ AW %1 @q
w2aq TEAd F f@r 40-40 #AT
50-50 HI® % HAAT TTAT T |
=9 g7 | AT &1 Faqr fqwre S8
gt grar faaar gm@r =rfgmogr o
THr a7 & wu7 @@ gd@w @z
a fozzr gmr wrAT ST § ) IEY
fagrz & fqwseq #t &&@7 g0 gwre
qaqd Y@ wqr A T 77 waw faar
qr f& a7zt 97 @ fFee $r TEaw
gard W | 39 gfew § oaEt  q@
FgA-AI ArAATG T AT 1 A Alw-
amt & fao qv#e &7 av% 7 99
f 7q fwar wr oqEr § HIWogw
FrsardAl 1 aTq0 i g1 I |
GIAT F HA-Hg TAT FE H AT
INFT ArAA faAr war qv ) @
FAAT GTHETT T HELT AAATHN
F  w™EAm w0 %% fFAr

e

£

gardt o A Aot ar qfa w@r
graxr vHgww ifad gaaawdr
FAATL  ATIH FT aTC-AT HUg faar &
AT AT F owEd wg Al

[ RAJYA SABHA ]

No. 3 Bill, 1980" 148

IAAAT WERA FTEYTALTH 9T T 1
afea foe o st a% ag e forasr
A Fqagd IR A IqqIEA
frar ar fagsr %2 wweHez "wTH
I AT AT BT oft Wi g qar
Tat € fragtad  arga e qr a8y
7% 39 Afawfeq ufard § swr o
W ag wmaw g1 & f& s
Fafan == ag F F@aTE ¥

wglRy, AT F fad gavdge
RTHIAT, T/ AVEAHT A GG FIF
g T uE frodr & 9 =W
qeFE FHATT Ag fEgrar @y
g1 g #ima faaw Fwfaerd
AWT F FF e wieET fzargfF
qnd wga F1 way fafe &
qIvew g1 @ g afew are-giT a
EV® & T A ¥ qa A &
WIE T A@HIEATA AT
granr # wifew & & faq w6
wgIRy « 7 W fagr o9 9wy
gaFI AT FT 991 A &) ATIW
za sfasfog ofar &f@ a3 &
fasrm & gwag § o1 W FIOWT
g wf g guFT agi FE M-
fama & &) zufed gw Ia wat
#fagm w3 &fF I gwaqe
wrEa famaT fF syarea % foat &
SHET F1F  WAA  HEA § T &
wr e ww Ix fafa §www grm
€ F1 ITTT FT FIT FL | THE
fed  fagiz &7 swaT  WIOAT WL
gFE FT |

gIEg, AT FHIA T HET
FFU FIAF H qFgmEd W oAg
4t 7T S arfaai & wgfaar oy
qg TIg: FT BT AT Av ) Afww
UA: AZ TILHAZ! A Ti, AT IV
SN 3 B i S e icd
q@ g s 21wl gy



149 Appropriation (Railways)

adr adf @ W ST qie-giw
92 Fz g ar we fer gATET
T fragfee 1 92 &2 3
™ Md Fa wwg & f& awa A
TART ®THL eqra fear w1 g
M WA qT A, THET ;AT
Fr A3 1@rg ArErg fesdoa A1
WTTFT FEE w1 faAr AAr & INH
faqar #rar a1 fasar  =ifeg
saat gl foear 0 3@ oA #
fasrad wr § fF 799 gomma #
CICE TS B T O R k)
gfedy grards F  §TT wWeWT
AT AFF fearamwrd . AdarT
A3 AT AGT AgT ATAAAT AT
A Az 73 fanm F Fw Id
frawa Zfvadir saw e 2,
at fom F, fag o g &
W@IGAN ATqAT arf ¥ A wae
I affmey & 39 WmeT a1 3Ed
FTHZ FL AT TH 4@ H IAH
|19 717 T T FYT L |

Tl F FL A4 qW AFI AT
A6 L uag gAT & fFazar &
nFRME am w7 el F fairss
A wdTaF gwAvT F g @
#iag &1 A wfsat i @
§ag Fw@ sy & war §, ww
g g fFage FAw 3o
Agl fam o1 & A wEd W=t
FAME wr ga wfaar T
wwfar usaf 37 wzar & fasly
Ffaa oy M7 sEETAH g
SAT URIRE |l W oW
f&gamdr gw Wit gz ofver #1fa=re
g stEeT

S gaeTe qTay gz mE
arqudr FE g7 g

oY VAT qIEAly ;. TE
arawdr I gT IR

[ 7 JULY 1980 ]

|
|

|
1
|
|
|
|

|

No. 3 Bill, 1980 150

BT Gy Fg AH £ AT st
uFada’ gzar g9 g0 w3 fE
BFT WA Er AT waar £ TwE
g [T w1 agad  wEfAAT EET 2|
gfaq w1 faasw & fF w5 93
fegsemar a3 | mags fusl
Hadl wwd1 & e faee W aFd12)
Wi 9o ag 4 faaza & AR
ay f7a ag uF fame #raa 2
ofr mEw 33 fF Faq agard
7 foedt mraw w9 yer o F
749, sHfaq {3 HAT HERT A
mag 2 & “aget swar’ ww faww
forem wwdn 7% fresft wd zwfan
T T qAT AT FT AT TH AT ATF-
fra faar & 1 gF o=l Famg #
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THE  VICE-CHAIRMAN (SHRI
SAWAISINGH  SISODIA): Mr.
Ramakrishnan, with the request that you have
to complete your speech within five minutes.

SHRI R. RAMAKRISHNAN
(Tamil Nadu); Mr. Vice-Chairman Sir, this
is my maiden speech in
this august House and I crave the indulgence
of the Members if I make
any faults therein.

At the outset, I must congratulate our hon.
Minister, Pandit Kamlapati Tripathi whom
we can all very well describe as the father of
fast trains in India. In fact, I will not be
flattering when I say that I can call him the
Bhishma Pitamaha of the Indian Rail ways.
And we hope that he wil guide this Ministry
for many mon years to come.

Sir, the railways are a very hug ocean and
just like eternal vigilanc is the price of
democracy, eternal vigi lance is the price of
economy as far a the Railway Ministry is
concerned. | can only be by a number of
check and counter-checks that the econom
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of the railways can be kept up and it can be
made efficient.

One lesson have to learn from foreign
countries is about the punctuality of the trains.
I need not remind the Members of the old joke
about a train arriving sharply at the scheduled
time of 6 A.M. and then everybody learning to
their consternation that it was yesterday's
train. Of course, the Indian Railways have
moved far ahead of these things. But one
thing which the hon. Minister can ensure is to-
have a system of incentives for the various
trains so that all the trains can run on time.

Then, Sir, the advanced technology and
sophistication which has come in the world
today should be taken advantage of by the
Indian Railways. I could not find details of the
exact amount being spent on electronics and
instrumentation, but I would request the hon.
Minister to keep this high on the order of
priorities so that this can contribute a lot to the
efficiency and punctuality of the Indian Rail-
ways.

I would now point out a few shortcomings
in the railways about which all of us are aware
and about which the Minister can do
something. One is about missing parcels,
thefts and non-settlement of claims on time. If
a special cell can be set up to dispose of old
and outdated claims, it will go a long way in
clearing up the back-log. Then hon. Members
like Mr. Bagai-tkar have referred rightly to the
great insecurity on the trains. It is not merely
in the regions of Madhya Pradesh or Uttar
Pradesh or Chambal Valley that dacoities and
other things are taking place. Today we find
that in all routes, including the so-called safe
routes like the Madras-Vijaya-wada route,
thefts are taking place, squads with CID men
in mufti must be pasted in all the trains to see
that this is minimised. Another thing is
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regarding the speeding up of the fast J trains.
Today a fast train like the Tamil Nadu
Express goes very fast up to a particular
region and then becomes a slightly slower
train. So attention must be paid to this matter
so that it can be speeded up further.

In this connection, I would also request the
hon. Minister to see that the frequency of
trains like the Sabar-mati Express and the
Ganga-Cauvery Express, which are now
running once and thrice a week, is increased
since there is a very heavy load on these
sectors.

Another thing that I would like to place
before the hon. Minister is the doubling of the
Madras-Rameswaram line is carrying very
heavy traffic with so many trains running on
it. And from Madras there is double line only
up to Villupuram. This whole line must be
made a double line so that goods traffic and
passenger traffic can improve.

On railway catering I would like to say a
few words. The Indian Railway catering was
very well known and reputed in the days
when [ was a young boy. But today I find that
the standard of catering has deteriorated as
also the conditions of hygiene on the
Railways where it is done. I would request the
hon. Minister to kindly look into this matter.

Then, it is 33 years since the British gave us
independence, but unfortunately the last
vestiges of British imperialism are still with
us. Some of the Railway officials are going
about, in saloons, which is at the cost of the
passengers, at the cost of another compartment
which can be attached to the train. I would
request the hon. Minister to look into this and
abolish the saloon system once and for all. In
this connection, I would like to say that the
saloon system was introduced when there
were no facilities like travellers' bungalow or
dak bungalow. Today every small village has
a PWD bungalow or somG other
bungaTdw
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where the Railway officials can stay. Hence
the saloon system can be immediately
dispensed with. Another thing on behalf of the
South. Tho Ooty Hill, Railway, which is a
showpiece like the Darjeeling Railway, should
be stepped up and, if possible, this can also be
dieselised so that it can be quickened. Today it
takes about six hours from Mettupalayan to
Ooty. If it is dieselised, it will take only about
two hours or so, and all of us can enjoy the
scenic beauty.

Before I conclude, I would like the hon.
Minister to kindly expedite the expansion of
the Madras Central Station which has already
become over-congested. If there are any
problems with the State Government, I can
assure you on behalf of the ruling AIADMK
Government that these can be sorted out so
that it can be improve once and for all.

Finally, I would like the hon. Minister to
take credit for introducing a Bullet Train—
like the Hickori Express in Tokyo, of which
the hon. Minister is aware. A similar train can
be introduced somewhere in India so that the
Indian Railway's flag can be kept high.

St waNigly faad : wEe, &
a1 w2 f s g g oif e
fa=r 47 WA TEEAT HT STAT q19A
Frwaae faar | A agr g 2 fw
Fa% A1% # w9 T 79, w7 oy
qTZ T AN, F1E q194 F a0 &2 g
AT AT FS T TG A4 T (A G0
d—aTr WO AEEAT 2, WAL | A
fad aa 1w war # aga g§ oo feow
wA | d foAdt 5% s Rea o
FATT 477 FE, FTH FD AW AH )
wieaaT, # IAH1 39 90 wer 1 faar
qi T fgeqre & ) oo fae s
T AT H G0 gur w7 for-ev 97 agw
g%, FwaT o ga< faar | wa agtodifin-
o+ faer simar = & A7 WA aae
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SHRI SYED SHAHEDULLAH: I could
not follow the losses exactly. What does the
hon. Minister mean by social burden because
paying for losses is not social burden. At the
same time, I could not understand...

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): No inter-
ruptions, please. First let him finish.
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SHRI S.YED SHAHEDULLAH: I just
want to understand. It is the basic principle of
transport economics.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Please ~e
your seat.

SHRI KAMLAPATI TRIPATHI: Loss on
passenger services is Us. 175.45 crores and
loss on low-rated commodities such as salt,
fodder, food-grains and live-stock comes to
Rs. 53 crores. Loss on freight concessions and
relief measures is Rs. 15 crores. This comes
to Rs. 243 crores. This is the break-up.

SHRI SYED SHAHEDULLAH: Will you
charge the same for coal as you charge for
gold?
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re. recognition of the
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THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Now I will put
the motion. The question is:

"That the Bill to authorise pay
ment and appropriation of  certain
sums from and out of the Consoli
dated Fund of India for the services
of the financial year 1980-81 for the
purposes of Railways, as passed by
the Lok Sabha, be taken into con
sideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): We shall
now take up clause Dby clause
consideration of the Bill.

Clauses 2 and 3 and the  Schedule aere
added to the Bill.

Clause 1, the Enacting Formula and the
Title w~ere added to the Bill.

SHRI KAMLAPATI TRIPATHI: Sir,
I move:

"That the Bill be returned."

The question was put and the motion
was adopted.

STATEMENT BY MINISTER

Re.Recognition of the Government of Peoples
Republic of Kampuchea Headed by
President Heng Samrin

THE MINISTER OF RAILWAYS (SHRI
KAMLAPATI TRIPATH): Mr. Chairman,
Sir, on behalf of my colleague, the Minister of
External Affairs, who is busy in the Lok Sabha



